
CENTRAL ADMINISTRATIVE TRIBU'M^ 
LUCKNOW BENCH 

LUCKNOW

O.A>. No. 436/91

D .K . Bajpai AppXleant

versus

Union of India & oirs. Respondents.

>

Shakeel/

Hon. Mr. Justice U .C . Srivastava, V .C .

Hen. Mr. A«B. Gorthi« A .M .________________

(Hon. Mr. A .B . Gorthi, A .M .)

Shri Shabihtal Husnain, learned counsel 

for the applicant has made a very strong plea

before us fo r  recalling our order dated 20 .1 2 .9 1 .

:iln the said order we directed ^the representation

of the applicant fed be disposed of by the responder^ 
and stayed the transfer t i l l  disposal of represeni^c 

Shri K .C . Sinha, learned counsel for-flie respondents

states that the representation of the applicant

has aineo been disposed of on 24 .1 2 .9 1 . The

applicant, will therefore, have to comply with

the transfer order.We are not impressed by the

plea of the learned counsel for the applicant that

som others similarly situated managed to g et

their transfer ordei?s resc^reied by approaching

some other authorities including the Minister.

However, the applicant has liberty to approach

the authorities concerned for his grievance if

he so desired. The application stands disposed of^

in the above terms.
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